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CITRAL ADMINISTRAZLV3 TRIBUNAL 

CALCUTTA. BEEN 

No.M,A. 262 of 200. 
(O.A.511 of 199t.) 

Date of order $ 4.5 • 2001 

Present. $ Hon'ble Mr. JUstjce G.Lq  Gupta, Vjc.Chairrnan 

Hon'ble Mr. B.P. Singh, Acthistrative Member 

UNION OF INEEA & CR8. 

vs. 

DR. Nj cH1NDPA S2(HARA REDDY 

For the appliants 	: Mr. S. Choudhury, counsel 

For the opposit 	; Mr. S.K. Ghosh, counsel 
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This M.A, 
I 
 as been filed by the official respofldts 

of 0. A.N 0.511 of 991 seeking exten si on of time to irnpl ement 

the order dated 4.8.2000 passed by this TribUal in the aforesaid 

0,A. 
	 1 

2. 	We have hEard the Ld. counsel for the appZicants, 

Mr. 	S. Chohurand the id. counsel for the oppo sit party 

(oriinal appli carh). 

3,, Ld 	counsel for 	the applicants in this 	M.A. submits 

that though enoub tire has expired, steps cou.ld not 	be completed 

in implementing the order passed by -this Tribunal in the O.A. 

He undertakes 	to irnp1nent the aforesaid order of 	this Tribunal 

by 1th of June, 2001. 

4, 	Ld. counsel for the original applicant has no objection 
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order of this TrLbunal upto 15th of June, 2001, 

All 
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5. 	'In 	view of the above, th e applicants in e M.A. 
are direcd 	to im plemen't the order of this 	rib al 	passed 
:in. the 	O.A. 	by 15th of une, 2001. 	Accoz1tngly, tha 	M.A. 
stands 	dispo;ed of without any order as 	to 	st. 
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